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AUTHORITATIVE ENGLISH TEXT

Bill No. 35 of 2010

THE BADDI UNIVERSITY OF EMERGING SCIENCESAND TECHNOLOGY
(ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2010

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Baddi University of Ergerg Sciences arigechnology (Establishment and
RegulationAct, 2009 (Act No. 21 of 2009).

BE it enacted by the Legislativssembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows:—

Short title. 1. ThisAct may be called the Baddi University of Eigieg Sci-
ences an@lechnology (Establishment and Regulatiimendmenéct, 2010.

g’gr‘ft”‘c‘); 2. Insection 2 of the Baddi University of Emerging Sciences and

section 2. Technology (Establishment and Regulatidet) 2009 (hereinafter referregkt No. 21
to as the “principaAct”), in section 2 for clause (p), the following clau¥e®”®

shall be substituted, namely:—

“(p) “sponsoring body” means the CentreAdwvanced &id-

ies in Engineering(CASE), New Delhi, registered under the
Societies Registratiohct, 1860 and includes its subsidiary
branch of society to be registered in Himachal Pradesh within a
period of six months from the date of commencement of the
Baddi University of Emejing Sciences anechnology (Es-
tablishment and Regulatiohjnendmengct, 2010;”.

Amend- 3. Insection 5 of the principalct, in sub-section (1) ,—

ment of
section 5.

(@) inclause(i), the words “including the method of distant
education” shall be omitted.;
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(b) forclause (v), the following clause shall be substituted,
namely:—

“(v) the sponsoring body/university shall appoint full time
regular employees for the university and the salary of the
employees shall be deposited in the bank account of the
employees every month;”;

(c) inclause (xix) after the words “and grants”, the words
“except from parents and students” shall be inserted.; and

(d) for clause(xxvii), the following clause shall be substituted,
namely—

“(xxvii) to set-up colleges, institutions, off-campus cen-
tres, off-shore campus, study centres or to start distance
education, after fulfilling the norms and regulations of the
Central Government Regulatory Bodies and Central Gov-
ernment, issued from time to time, and after obtaining the
specific approval of the State Government,”

4. Insection 9 of the princip&lct, in clause (d), after the word:mend-
and sign “donation,”, the words and sign “except from parents and3ills°'y

dents”, shall be inserted.

5. Insection 26 of the principALt, in sub-section(1), clause (g fgrft“gf

shall be omitted. section 26.

6. Insection 31 of the principAlct, after sub-section (4), thesmend-
following new sub-section shall be inserted, namely:— AR
“(5) The University shall seek prior approval of the State Gov-
ernment for admitting new students in subsequent years in the
existing courses or for starting new courses which shall be sub-
ject to recommendations of the inspection committee set up
for the purpose. This shall be applicable till the first batch of
final year students are admitted.”.
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Amend- 7. Insection 32 of the principAkt, for the words “one month”

e ol5, Wherever these ocgiine words “three months” shall be substituted.

Amend- 8. Insection 40 of the principALt, in sub-section (1), the words

ment of

section 40. @nd signs “after consultation with tee-Chancellaf shall be omitted.

Amend- 9. Insection 41 of the princip&lct, in sub-section (2), in the

ment of

section 41 Proviso, for the words “fifteen years”, the words “twenty five years” shall be
substituted.
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STATEMENT OF OBJECTS AND REASONS

The Baddi University of Emgmng Sciences antechnology (Establishment and Regu-
lation) Act, 2009 (Act No. 21 of 2009) empowers the University to confer honorary degrees
or other academic distinctions and to start distance education, but as per guidelines of University
Grants Commission, the distance education and off campus study centers are to be discour-
aged. Furtheiit has been considered appropriate not to empower the Private Universities to
confer honorary degrees or other academic distinctions. Futthas also been considered
necessary to bring uniformity in all legislations governing private universities in the State. Thus,
it has been decided to amend &w ibid suitably and to delete the provisions of Aot
relating to distance education and conferment of honorary degrees or other academic distinc-
tions. It has further been considered necessary that the period of one month is not reasonable
for grant of approval of fee structure by the State Government for the reason that the proposals
relating to fee structure submitted by the private Universities requires reasonable time for
examination and scrutintherefore, it has been decided that the Government may be allowed
three months time for the grant of approval of fee structure of the Private Universities. This has
necessitated amendments inAogibid.

This Bill seeks to achieve the aforesaid objectives.

ISHWAR DASS DHIMAN,
Minister-in-Charge.

DHARAMSHALA:

FINANCIAL MEMORANDUM

Nil-

MEMORANDUM REGARDING DELEGATED LEGISLA TION

Nil-




